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ಕ ಟಕ ದ ೕಯ ೕ ಗಳ  ಣ ದ ಅಭ ಗಳ ಕ ಯ  
ಅ ಯಮ, 2012  ಮತ  ಪ  ಡ  ಒಂ  ಯಕ. 

ಇ  ಇ ಂ  ಬ ವ ಉ ೕಶಗ  ಕ ಟಕ ದ ೕಯ ೕ ಗಳ  
ಣ ದ ಅಭ ಗಳ ಕ ಯ  ಅ ಯಮ, 2012  (2015ರ ಕ ಟಕ ಅ ಯಮ 

 26) ಮತ  ಪ   ಕ ದ ಂದ; 

ಇ  ರತ ಗಣ ಜ ದ ಎಪ ಲ  ವಷ ದ  ಕ ಟಕ ಜ  ನ ಡಲ ಂದ ಈ 
ಂ  ಅ ಯ ತ ಗ :-   

1. ಪ  ಸ  ಮ  ಭ.- (1) ಈ ಅ ಯಮವ  ಕ ಟಕ ದ ೕಯ 
ೕ ಗಳ  ಣ ದ ಅಭ ಗಳ ಕ ಯ  ( ಪ ) ಅ ಯಮ, 2023 ಎಂ  

ಕ ಯತಕ . 

(2) ಇ  2023ರ ನ ಬ  8  ಂಕ ಂದ   ಸತಕ .   

2. 3  ಪ ಕರಣದ ಪ .- ಕ ಟಕ ದ ೕಯ ೕ ಗಳ  ಣ ದ 
ಅಭ ಗಳ ಕ ಯ  ಅ ಯಮ, 2012 (2015ರ ಕ ಟಕ ಅ ಯಮ 26) (ಇ  
ಇ ಂ   ಲ ಅ ಯಮ ಂ  ಉ ೕ ಸ ), 3  ಪ ಕರಣದ ,- 

(ಎ) (1)  ಉಪಪ ಕರಣದ  “ಒಂ  ವಷ ದ ಕ ಯ ೕಣ ” ಎಂಬ ಪದಗಳ 
ದ   “ ಜ  ಸ ರ  ಷ ಪ ಸ  ಅ ತ ದ ವ ಗಳ ” ಎಂಬ 

ಪದಗಳ  ಸತಕ . 

( ) (1)  ಉಪಪ ಕರಣದ ತ ಯ ಈ ಂ ನ ಪ ಕವ  ಸತಕ , ಎಂದ :- 

“ಪ , ಅಭ ಗ  ಂದ  ಅಥ  ಜ  ಸ ರದ ಯತ  ಆ ದ , ಅಂಥ 
ಅಭ ಗಳ  ಸತಕ .” 

( ) (3)  ಉಪಪ ಕರಣದ  “ಆ ೕಗ  ಮ  ಂಬ ಕ ಣ ಗಳ  ನ  ಕತ ವ  
ರತ ದ ರ ಒ  ಕ ಷ  ಬಳ ಂತ  ಗಳ  ಕ  ಸಮ ವ” ಎಂಬ 

ಪದಗ  ಬದ  “ ಜ  ಸ ರ  ಷ ಪ ” ಎಂಬ ಪದಗಳ  ಪ ೕ ಸತಕ . 

( ) (4)  ಉಪಪ ಕರಣದ  “ಕ ಯ ೕಣ  ಒಳಪಡ ಥ” ಎಂಬ ಪದಗಳ 
ತ ಯ “ಅಥ  ಲಸ ಡ  ಕ ವ ಅಥ  ಜ  ಸ ರ  

ಷ ಪ ಸಬಹ ಥ ಷರ ಗಳ  ಸ ವ” ಎಂಬ ಪದಗಳ  ಸತಕ . 
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3. 4  ಪ ಕರಣದ ಪ .- ಲ ಅ ಯಮದ 4  ಪ ಕರಣದ (1)  ಉಪಪ ಕರಣದ ,- 

(ಎ) “ಒಂ  ವಷ ದ ಕ ಯ ” ಎಂಬ ಪದಗ  ದ   “ ಜ  ಸ ರ  
ಷ ಪ ಸ  ಅ ತ ದ ವ ಗಳ ” ಎಂಬ ಪದಗಳ  ಸತಕ . 

( ) “ಆ ೕಗ  ಮ  ಂಬ ಕ ಣ ಇ ಯ ಷತಜ ರ ಒ  ಕ ಷ  ಬಳ ಂತ 
 ಗಳ  ಕ  ಸಮ ವ ಯ ಸಬ ದ” ಎಂಬ ಪದಗ  ಬದ  

“ ಜ  ಸ ರ  ಷ ಪ ” ಎಂಬ ಪದಗಳ  ಪ ೕ ಸತಕ . 

( ) (1)  ಉಪಪ ಕರಣದ ತ ಯ ಈ ಂ ನ ಪ ಕವ  ಸತಕ , ಎಂದ :- 

“ಪ , ತ ೕತರ ಪದ ಯ ತ ಯ, ಅಭ ಗ  ಂದ  ಅಥ  ಜ  ಸ ರದ 
ಯತ  ಆ ದ , ಅಂಥ ಅಭ ಗಳ  ಸತಕ .” 

4. 5  ಪ ಕರಣದ ಪ .- ಲ ಅ ಯಮದ 5  ಪ ಕರಣದ (1)  ಉಪಪ ಕರಣದ ,- 

 (ಎ) “ಒಂ  ವಷ ದ ಕ ಯ ” ಎಂಬ ಪದಗ  ದ   “ ಜ  ಸ ರ  
ಷ ಪ ಸ  ಅ ತ ದ ವ ಗಳ ” ಎಂಬ ಪದಗಳ  ಸತಕ . 

( ) “ಆ ೕಗ  ಮ  ಂಬ ಕ ಣ ಇ ಯ ಯ ಷತಜ ರ ಒ  ಕ ಷ  
ಬಳ ಂತ  ಗಳ  ಕ  ಸಮ ವ ಯ ಸಬ ದ” ಎಂಬ ಪದಗ  

ಬದ  “ ಜ  ಸ ರ  ಷ ಪ ” ಎಂಬ ಪದಗಳ  ಪ ೕ ಸತಕ . 

( ) ದಲ  ಪ ಕದ ತ ಯ ಈ ಂ ನ ಪ ಕವ  ಸತಕ , ಎಂದ :- 

“ಮ  ಪ , ಅಭ ಗ  ಂದ  ಅಥ  ಜ  ಸ ರದ ಯತ  ಆ ದ , 
ಅಂಥ ಅಭ ಗಳ  ಸತಕ .” 

 

5. ರಸನ ಮ  ಉ ಗ .- (1) ಕ ಟಕ ಕ ಟಕ ದ ೕಯ ೕ ಗಳ  
ಣ ದ ಅಭ ಗಳ ಕ ಯ  ( ಪ ) ಅ ಶ, 2023 (2023ರ ಕ ಟಕ 

ಅ ಶ . 05)  ಈ ಲಕ ರಸನ ಸ . 

 (2) ಅಂಥ ರಸನ  ಏ  ಒಳ ಂ ದ  ಸದ  ಅ ಶದ ಅ ಯ  ಏ  ದ  
ಅಥ   ಕ ಮವ  ಂ ದ  ಈ ಅ ಯಮದ ಅ ಯ  ಡ  ಅಥ  

ಳ  ಎಂ  ಸತಕ . 
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ಉ ೕಶಗ  ಮ  ರಣಗಳ  

 

ಕ ಟಕ ದ ೕಯ ೕ ಗಳ  ಣ ದ ಅಭ ಗಳ ಕ ಯ  ತರ  

ಅ ಯಮ, 2012 (2015ರ ಕ ಟಕ ಅ ಯಮ 26)ರ ಪ ಕರಣ 3, 4 ಮ  5-ಅ ,- 

(1) ಇ ಯ  ಜ  ಸ ರ  ಷ ಪ  ಅ ತ ದ ವ  ಗ  
ದ ರ  ಂ  ಲಕ ಕ ಯ  ಸ ಳ ದ  ಬ ಂ ಸ  ಮ  

ೖ ಡ  ಸ ರ  ಧ ಸ ; ಮ  

(2) ಂದ  ಅಥ  ಜ  ಸ   ಆ ದ ಅಭ ಗ  ಕ ಯ ೕಣ 

ಂದ ಸ ,  

- ಪ   ಅವಶ ಕ ಂ  ಪ ಗ ಸ . 

ಷಯ   ಸ ಪ ದ ಂದ ಮ  ಜ  ನ ಡಲದ ಉಭಯ 

ಸದನಗ  ಅ ಶನದ ಲ ದ ಂದ, ನ ಉ ೕಶವ  ಸ  ಅಭ ಗ  ಕ ಟಕ 
ದ ೕಯ ೕ ಗಳ  ಣ ದ ಅಭ ಗಳ ಕ ಯ  ತರ  ( ಪ ) 

ಅ ಶ, 2023 (2023ರ ಕ ಟಕ ಅ ಶ 05)  ಪ ಸ . 

ಈ ಯಕ  ಸದ  ಅ ಶದ ಬದ  ಯಕ .  

ಆದ ಂದ ಈ ಯಕ 

 

 

 

. 
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ಆ ಕ ಪನ ಪತ  

 

ಪ ತ ಸ ತ ಕ ಕ ಮ  ನ ಆ ಕ ಚ  ಒಳ ಂ ಲ . 
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ಕ ಟಕ ನ ಸ ಯ ಯ  ನ ಮ  ನಡವ  ಯಮಗಳ 80  ಯಮದ (1)  
ಉಪ ಯಮದ ಲಕ ಅಗತ ಪ ಸ  ವರ ತ ಕ . 

ಕ ಟಕ ದ ೕಯ ೕ ಗಳ  ಣ ದ ಅಭ ಗಳ ಕ ಯ  ತರ  
ಅ ಯಮ, 2012 (2015ರ ಕ ಟಕ ಅ ಯಮ 26)ರ ಪ ಕರಣ 3, 4 ಮ  5-ಅ ,- 

(1) ಇ ಯ  ಜ  ಸ ರ  ಷ ಪ  ಅ ತ ದ ವ  ಗ  

ದ ರ  ಂ  ಲಕ ಕ ಯ  ಸ ಳ ದ  ಬ ಂ ಸ  ಮ  
ೖ ಡ  ಸ ರ  ಧ ಸ ; ಮ  

(2) ಂದ  ಅಥ  ಜ  ಸ   ಆ ದ ಅಭ ಗ  ಕ ಯ ೕಣ 
ಂದ ಸ ,  

- ಪ   ಅವಶ ಕ ಂ  ಪ ಗ ಸ . 

ಷಯ   ಸ ಪ ದ ಂದ ಮ  ಜ  ನ ಡಲದ ಉಭಯ 
ಸದನಗ  ಅ ಶನದ ಲ ದ ಂದ, ನ ಉ ೕಶವ  ಸ  ಅಭ ಗ  ಕ ಟಕ 

ದ ೕಯ ೕ ಗಳ  ಣ ದ ಅಭ ಗಳ ಕ ಯ  ತರ  ( ಪ ) 
ಅ ಶ, 2023 (2023ರ ಕ ಟಕ ಅ ಶ 05)  ಪ ಸ . 

ಈ ಯಕ  ಸದ  ಅ ಶದ ಬದ  ಯಕ .  

 

 

 
 ಂ   

ಆ ೕಗ  ಮ  ಂಬ ಕ ಣ  
 

 
 

JA.PÉ. «±Á¯ÁQë 

PÁAiÀÄðzÀ²ð 

PÀ£ÁðlPÀ «zsÁ£À̧ À̈ sÉ 
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ಅ ಧ 

ಕ ಟಕ ದ ೕಯ ೕ ಗಳ  ಣ ದ ಅಭ ಗಳ ಕ ಯ  
ಅ ಯಮ, 2012  (2015ರ ಕ ಟಕ ಅ ಯಮ  26)ರ ಉದ ೃತ ಗ 

X X           XX           XX 

 3. ದ ೕಯ ೕಸ  ಣ ದ ಅಭ ಗಳ ಕ ಯ .- (1) 
ಎಂ ಎ  ಪದ  ೕಸ  ಯಶ  ಣ ದ ಮ  ಒಂ  ವಷ ದ ಇಂ   

ಣ ದ ತ ಯ ಪ ಬ  ಅಭ , ಯ ಸಬ ದ ಅಂಥ ನದ  
ಂ ನ ಪ ಯ ಲಕ  ಆ ರದ  ದ ೕಣ ಪ ಶಗಳ ನ 

ಸ  ಥ ಕ ಆ ೕಗ  ಂದ ಗ  ಅಥ  ಸ  ಆಸ ಗಳ  ಒಂ  ವಷ ದ ಕ ಯ 
ೕಣ  ಒಳಪಡತಕ . ಅಂಥ  ಅವ ಯ  ಆತನ  ಯ  ( ಯ  

ಂ ) ಎಂ  ಕ ಯತಕ . 

  (2) [xxx] 

  (3) ಒಂ  ವಷ ದ ಕ ಯ ೕಣ  2[ ]2 ಒಳಪಟ  ಪ ಬ  ಅಭ  
ಆ ೕಗ  ಮ  ಂಬ ಕ ಣ ಗಳ  ನ  ಕತ ವ  ರತ ದ ರ ಒ  ಕ ಷ  

ಬಳ Aತ  ಗಳ  ಕ  ಸಮ ವ ಅಂಥ  ತನವ  ( öÊ ) 
ಯ ಡತಕ . 

  (4) ತ ಲದ  ಯ ವ  ನ  ಏ  ಒಳ ಂ ದ , (1)  ಉಪ 
ಪ ಕರಣದ  ಕ ಯ ೕಣ  ಒಳಪಡ ಥ ಪ ಬ  ಅಭ , ಕ ಟಕ 

ದ ೕಯ ೕಂದ  ಅ ಯಮ, 1961ರ ಯ  ಅಥ  ರ ೕಯ ದ ೕಯ ಪ ಷ  
ಅ ಯಮ, 1956 ರ ಯ  ಜ ದ  ಶ ತ ೕಂದ  ಅಹ ರತಕ ದ ಲ : 

ಪ , ಅಂಥ ಅಭ ಗ ,  ಯ ಅವ ಯ  ೕ ಗ  ಸ ತ   ೕಡ  
ಮ  ಔಷ ಗಳ  ಯ ಸ  ಸದ   ಒಳಪ ವವ , ಕ ೕಂದ ಯ  

ೕಡಬ . 

X X           XX           XX 

 4. ತ ೕತ ರ ದ ೕಯ ೕ ಗಳ  ಣ ದ ಅಭ ಗಳ ಕ ಯ 
 .- (1) 3  ಪ ಕರಣದ (1)  ಉಪಪ ಕರಣದ ಅ ಯ  ಕ ಯ ೕಣ  ಒಳಪ ದ 

ಅಭ ಗಳ  ರ ಪ , ತ ೕತರ ೕ  ಅಥ  ಪದ ಯ  ಯಶ  
ಣ ಥ ಪ ಬ  ಅಭ , ಯ ಸಬ ದ ಅಂಥ ನದ  ಜ ದ  

ಂ  ಪ ಯ ಲಕ  ಆ ರದ  ಆ ದ ಮ  ಸ ಳ ದ 
ನಗರ ಪ ಶದ  ಇ ವ ಸ  ಆಸ ಗಳ  ಒಂ  ವಷ ದ ಕ ಯ  ಒಳಪಡತಕ . 
ಅಂಥ  ಅವ ಯ  ಆತನ  ಯ  ( ೕ ಯ  ಂ ) ಎಂ  ಕ ಯತಕ . 
ಆತ  ಆ ೕಗ  ಮ  ಂಬ ಕ ಣ ಇ ಯ ಷತ ರ ಒ  ಕ ಷ  ಬಳ ಂತ  

ಗಳ  ಕ  ಸಮ ವ ಯ ಸಬ ದ ಅಂಥ  ತನ  
ಅಹ ರತಕ . 

X X           XX           XX 

5. ಪ  ಪದ  ೕ  ಣ ದ ಅಭ ಯ ಕ ಯ .- (1) 
ಪ   ೕ ಗಳ  ಯಶ  ಣ ದ ಪ ಬ  ಅಭ , 
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ಯ ಸಬ ದ ಅಂಥ ನದ  ಜ ದ  ಂ  ಪ ಯ ಲಕ  

ಆ ರದ  ಆ ದ ಮ  ಸ ಳ ದ ದ  ಸ  ಆಸ ಯ  
ಒಂ  ವಷ ದ ಕ ಯ   ಒಳಪಡತಕ . ಆತ , ಆ ೕಗ  ಮ  ಂಬ ಕ ಣ 
ಇ ಯ ಯ ಷತ ರ ಒ  ಕ ಷ  ಬಳ Aತ  ಗ  ಕ  
ಸಮ ವ ಯ ಸಬ ದ ಅಂಥ ತನವ  ಯ ಡತಕ : 

ಪ , 3  ಪ ಕರಣದ (1)  ಉಪಪ ಕರಣ ಅಥ  4  ಪ ಕರಣದ (1)  
ಉಪಪ ಕರಣದ ಯ  ಕ ಯ ಯ  ದ ಅಭ ಗಳ  ಈ ಪ ಕರಣದ ಯ ನ 
ಕ ಯ ಂದ ಯ ಸತಕ . 

X X           XX           XX 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

 

¸ÀPÁðj ªÀÄÄzÀæuÁ®AiÀÄ, À̧ÄªÀtð «zsÁ£À¸ËzsÀ, ¨É¼ÀUÁ«, ¦7, PÁ¸ÀÆ , ¥ÀæwUÀ¼ÀÄ 500, 04£ÉÃ r Ȩ́A§gï 2023 



 
KARNATAKA LEGISLATIVE ASSEMBLY 

SIXTEENTH LEGISLATIVE ASSEMBLY  
SECOND SESSION 

 

THE KARNATAKA COMPULSORY SERVICE BY CANDIDATES COMPLETED 
MEDICAL COURSES (AMENDMENT) BILL, 2023 

(LA Bill No. 18 of 2023) 
 

 A Bill further to amend the Karnataka Compulsory Service by Candidates 

Completed Medical Courses Act, 2012. 

 Whereas it is expedient to amend the Karnataka Compulsory Service by 

Candidates Completed Medical Courses Act, 2012(Karnataka Act 26 of 2015) for the 

purposes hereinafter appearing; 

 Be it enacted by the Karnataka State Legislature in the seventy fourth  year of 

the Republic of India, as follows:- 

 1. Short title and commencement.-(1) This Act may be called the 

Karnataka Compulsory Service by Candidates Completed Medical Courses 

(Amendment) Act, 2023. 

(2) It shall be deemed to have come into force with effect from 8th day of 

November 2023. 

2. Amendment of section 3.- In the Karnataka Compulsory Service by 

Candidates Completed Medical CoursesAct, 2012 (Karnataka Act 26 of 2015)  

(hereinafter referred to as the principal Act), in section 3,- 

(a) in sub-section (1), after the words “compulsory rural service”, the words 

“in the existing vacancies as specified by the State Government” shall be inserted. 

(b) after sub-section (1), the following proviso shall be inserted, namely:-  

“Provided that, if candidates are selected for regular Central or State 

Government service, such candidates shall be exempted.” 

(c) in sub-section (3),for the words “equal to hundred rupees less than the 

minimum gross salary of General duty medical doctors in Health and Family 

Welfare Services”,  the words “as specified by the State Government” shall be 

substituted.  



2 
 

 

(d) in sub-section (4), after the words “undergo the compulsory rural service”, 

the following words shall be inserted, namely:- 

 “or refuse to work or non compliance of the conditions as may be 

specified by the State Government”. 

 3. Amendment of section 4.- In sub-section (1) of section 4 of the principal 

Act,- 

(a) after the words “one year compulsory service”, the words “in the existing 

vacancies as specified by the State Government” shall be inserted. 

 (b)  forthe words “as may be prescribed equal to hundred rupees less than 

minimum gross salary of specialist of Health and Family Welfare Department” the 

words “as specified by the State Government” shall be substituted.  

(c) after sub-section (1), the following proviso shall be inserted, namely:-  

“Provided that, if candidates are selected for regular Central or State 

Government service, after post-graduation, such candidates shall be exempted.”  

4. Amendment of section 5.- In sub-section (1) of section 5 of the principal 

Act,- 

(a) after the words “one year compulsory service”, the words “in the existing 

vacancies as specified by the State Government” shall be inserted. 

(b)for the words  “as may be prescribed equal to hundred rupees less than 

minimum of gross salary of senior specialist of Health and Family Welfare 

Department”the words “as specified by the State Government” shall be substituted.  

(c) after the first proviso the following proviso shall be inserted, namely:-  

“Provided further that, if candidates are selected for regular Central or State 

Government service, such candidates shall be exempted.”  

5. Repeal and savings.- (1) The Karnataka Compulsory Service by Candidates 

Completed Medical Courses (Amendment) Ordinance, 2023 (Karnataka Ordinance 

05 of 2023) is hereby repealed. 

 

(2)  Notwithstanding such repeal, anything done or any action taken under the 

principal Act, as amended by the said Ordinance, shall be deemed to have been 

done or taken under the principal Act, as amended by this Act. 
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STATEMENT OF OBJECTS AND REASONS 

 

It is considered necessary to amend Section 3, 4 and 5 of the Karnataka 

Compulsory Service by Candidates Completed Medical Courses Act, 2012 

(Karnataka Act 26 of 2015) to,- 

(1) restrict counseling and mandatory posting of doctors in the existing 

vacancies as specified by the State Government in the department 

and  stipend shall be decided by the Government; and 

(2) exempt from compulsory rural service of the candidates who are 

selected to Central or State Government service. 

As the matter was urgent and both Houses of the State Legislature were not in a 

session, the Karnataka Compulsory Service by Candidates Completed Medical 

Courses (Amendment)Ordinance, 2023 (Karnataka Ordinance 05 of 2023)was 

promulgated to achieve the above object. 

This Bill seeks to replace the said Ordinance. 

 

Hence, the Bill. 
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FINANCIAL MEMORANDUM 

 There is no extra expenditure involved in the proposed legislative measure. 
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EXPLANATORY STATEMENT AS REQUIRED BY SUB-RULE (1) OF RULE 80 OF THE 

RULES OF PROCEDURE AND CONDUCT OF BUSINESS IN THE KARNATAKA 

LEGISLATIVE ASSEMBLY. 

It is considered necessary to amend Section 3, 4 and 5 of the Karnataka 

Compulsory Service by Candidates Completed Medical Courses Act, 2012 

(Karnataka Act 26 of 2015) to,- 

(1) restrict counseling and mandatory posting of doctors in the existing 

vacancies as specified by the State Government in the department 

and  stipend shall be decided by the Government; and 

(2) exempt from compulsory rural service of the candidates who are 

selected to Central or State Government service. 

 

As the matter was urgent and both Houses of the State Legislature were 

not in a session, the Karnataka Compulsory Service by Candidates 

Completed Medical Courses (Amendment) Ordinance, 2023 (Karnataka 

Ordinance 05 of 2023)was promulgated to achieve the above object. 

 

This Bill seeks to replace the said Ordinance. 

 

 
 

DINESH GUNDU RAO 
Minister for Health and Family Welfare 

 
 
 
 

M.K. VISHALAKSHI 
Secretary 

Karnataka Legislative Assembly 
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ANNEXURE 

Extract from the Karnataka Compulsory Service  By Candidates Completed Medical 
Courses Act, 2012 

(KARNATAKA ACT 26 OF 2015)  

XX    XX       XX 

3. Compulsory service of candidates completed medical course.- (1) Every 
candidate after successful completion of MBBS degree and after completion of one 
year internship course shallundergo one year compulsory rural service in 
Government Primary Health Centres orGovernment Hospitals in rural areas allotted 
on the basis of merit through process of counseling insuch manner as may be 
prescribed. During such service he shall be called as Junior Resident 

(2) Omitted 

 (3) Every candidate who undergoes compulsory rural service of one year shall 
bepaid such a stipend equal to hundred rupees less than the minimum gross salary 
of General dutymedical doctors in Health and Family Welfare Services. 

(4) Notwithstanding anything contained in any law for the time being force every 
candidatewho does not undergo the compulsory rural service under sub-section (1) 
shall also not beeligible to permanent registration under the State under Karnataka 
Medical Registration Act, 1961 orunder the India Medical Council Act, 1956: 

Provided that such candidates may be given a temporary registration during till he 
undergo the said service independently treat patients and prescribe medicine 
during the service  period. 

 

XX    XX       XX 

4. Compulsory service of candidates completed post graduate Medical 
courses.-(1) Every candidate other than the candidate who has undergone 
compulsory rural service under sub-section (1) of section 3 and who has 
successfully completed post graduate diploma or degree shall undergo one year 
compulsory service in Government hospital in urban area selected and posted on 
the basis of merit through process of counseling in the State in such manner as 
may be prescribed. During such service he shall be called as senior resident. He 
shall be eligible for such a stipend as may be prescribed equal to hundred rupees 
less thanminimum gross salary of specialist of Health and Family Welfare 
Department: 

XX    XX       XX 

5. Compulsory service of candidates completed super specialty 
graduatecourses.- (1) Every candidate who has successfully completed super 
specialty courses shallundergo one year compulsory service in the allotted District 
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Government Hospital selectedand posted on the basis of merit through process of 
counseling in the State in such manner as maybe prescribed. He shall be paid such 
a stipend as may be prescribed equal to hundred rupees lessthen minimum of gross 
salary of senior specialist of Health and Family Welfare Department: 

Provided that candidates who have done compulsory service  under sub-section (1) 
ofsection 3 or sub-section (1) of section 4 are exempted from this compulsory 
service under this section. 

 

XX    XX       XX 
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